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 खीवा  म  ज्
 का

 aaa  है  मेरे  सामने  शिकायतें  ata?  तो

 कानूनी  तरीकें  से  में  शी  घनता  से  टूर  करने
 का

 प्रयास  करूंगी  ।  'विश्वामित्र”  अखबार  कोई

 जगह  से  निकलता  है  कलकत्ता  से  भी  निकलता

 है।  सेकिनी  पटना  में  गड़बड़ी कई  सालों से  है  ।

 उस  को  सुलझाने  क  बड़ा  प्रयास,  किया  था

 जब  मे  विहार  मंरम  मंत्री
 थी

 तब-  झोर  जिस

 केवि श्री विकेट श्री  विकेट  का  णास्त्री जी से जी  ने  नाम  लिया

 था  मुझें  उस,  की  जानकारी  है  ।  लेकिन
 में

 ऐसा  माहतो  हूं  कि  कुछ  कानूनी  ढंग  से

 वहू  वाइल्ड  रहो  गया  ।  तो.  उसकों  फिर

 कैसे  निकाला  जाय  श्राप  कराइये  बाते  होंगी
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 जहाँ  तंक  उदू  अखबार  “प्रलजमिवत"

 के  एम्प्लाईज  का  सवाल है.  मैने  पहले  ही

 कहा  कि  मेंने  "'प्रन्जमियते ''  के  प्रतिनिधि

 को  बुलाया  था  ।  वे  avy  तक  किचिन  की

 परिभापा  स्पष्ट  नीं  az  सके  फिर  में  क्या

 कर  सकी  हैं  ।  ग्रुप  इस  में  मेरो  सहायता

 करें

 और  ''सर्च लाईट'  का  शापने

 जिक्र  किया,  देखा  जाण्मा  ।  लेकिन  बिहार

 सरकार  के  अधिकार  में  ये  अखबार  नहीं  भरते:

 वहाँ  चात  होनी  चाहिये।  यों  मेरे  सामने  शिकायते

 ara  तो  संबंधित  सरकारों  के  agi  उन्हें

 भेज॑  कर  झर  उचित
 कार्यवाही

 करने  की:

 दिशा  में  निर्देश  दूंगी

 MR  DEPUTY  SPEAKER:  The  ques-
 tion

 aਂ
 “That  the  Bill  be  passedਂ

 STATUTORY  RESOLUTION  :
 APPROVAL  FOR  FIXING  MAX
 MUM  AMOUNT  OF  LOAN  FOR
 ASSAM  S78  ELECTRICITY

 BOARD  द्र
 r  ”  |

 THE  MINISTER  OF  ENERGY
 (SHRI  A.B.A.  GHANI  KHAN  (CHAU?
 DHURI):  0  behalf  of  my  colleague,
 Shri  Vikram  Mahajan,  ।  ।  -०  move  !

 bs]  ्  )

 “That  in  pursuance  of  sub-section  (gy
 of  Section  65  of  the  Electricity
 (Supply)  Act,  194B  (54  of  9].
 read  with  clause  (b)  of  the  Procla-
 mation  issucd  on  the  goth  June,
 1981  by  the  President  under  article
 356  Of  the  Constitution  with  respect
 to  the  State  of  Assam,  this  House
 accords  approval  for  fixing  under
 the  said  sub-section  (3)  the  sum
 of  ene  hundred  and  fifty  crares
 of  rupees  as  the  maximum  amount
 which  the  Assam  Statc  Electricity
 Board  may,  at  any  time,,  have  on
 loan  under  sub-section  ८0  of  the
 said  section  65".

 MR:  DEPUTY  SPEAKER :  Mation
 moved  :

 “That in  pursuance  of  sub-section  (व)  ०
 section  65  of  the  Electricity  (Supply)
 Act,  1946  (54  of  1948),  read  with

 clasuse  (b)  of  the  Proclamation
 issued  on  the  30th  June.  1981,  by
 the  President  under  घाव ड]  956  of  the
 Constitution  with  respect  to  the
 State  of  Assam,  this  Hiouse  accords
 approval  for  fixing  under  the  said
 sub-section  (3)  the  sum  of  one
 hundred  andfitfy  crores  of  rupees
 as  the  maximum  amount  which
 the  Assam  State  Electricity  Board
 may,  at  any  time,  have  on  loan
 under  sub-section  (1)  of  the  said
 section  66'

 SHRI  RAVINDRA  VARMA

 (Bombay-North)  :  ।  want  to  speak  on

 this  Resolution.  The  Resolution  seems

 to  be  a  very  simple  “Resolution.  But  it
 is  not  so  simpie.  ।  will  take  a  few  minutes

 toexplain  how  itisnotso  simple.  There-

 fore,  ।  would  request  you  to  allow  me  to

 speak  on  it  tomorrow.  क्

 MR  DEPUTY  SPEAKER  ;  ।  right.

 We  wil)  take  up  the  next  item.  ह
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